Ceptral Administrative Tribunul

Principal Bench g
40862004

New Delhi il the 257 day of January, 2005

Hon’hie Shri V.K. Majeira. Vice Chairman (A}
Hon hle Shri Shanker Raju, Member (1)

1. Blrarat Hany 500 Dhet Daddhan Dol Mishia
2. Shri Surender Paid Sqo Shrt Laklu

3. Latmesh Chander S0 Shre Devin Naadan
4. Ram Bhawan 500 Shin Thlak

b Rangi lal S/ Shrt Ram Fhilawa

6. Roshian Lal Sqo Shrt Ramn Fishan

7. Gurdeep Singh S/0 Shri Ajeet Singh

8. Mahender Stngh S/0 Shri Bhndia Singh
9. Chetan Lal S/o Shri Raa Deen

10, Nakshe Smgh S/0 Shrt Johart Singh

i1 Chinta Ram S/0 Shri Ram Dass

i2. Amar Dass S/0 Shrt Mot Lal

13, Prem Pal S/ Shat Mohun Lal

14. Ram Fumar S/o Sl Lal Siagh
15 Ram Fumar S/o Shri Ram Fishan

-Applicants
(AH working as Fhallasi wm the office of
r. Section Officer. (STB) N.R. New Delhi
O.fo DRM, Northern Railway, Chelmstord Road,_
New Delhi)
{(By Advocate: Shr1 D.S. Mahendru)

Yersus

Unton of India through

L The Gsnerai ;‘vE anzger,
Northern Rattway. Bareda House,

New Deli‘u_

2 Division Personnc! Office
Northern Railway, ¢l nt stord Road
New Delhi.

3. The DRM, Northern Railwu



=3

3 H . i oo FAETE & B 1
Cusitrsfora Bowd, New e <Hesponae

{By Advocate: St V.S R Frishaas

Hon ble Shri Shanker Raju, Member (J):

Applicants seek benefit of GAC2638,.2000 wherebv g direciion has beenssued fo
canstder the rvepresentation of the applicants and pass a rewsoned and speaking order
withm four weeks. In this recard a represeniation nade by the applicanis io the
g -i.- o1 U oo o1 ]aw:‘.it i i ’.i f ! v i ds ‘ lea s W ieeqs I
respondaents s vet to ue consudered and disposed of. It hedt, ay e appucands w e

i‘" HIPE RPNt Cvase L __ll Gl SA YA (x’\)l\‘i\"é_";
present OA. contend that they are squareiv coverod by the rairo m OA-2038/ 2060 decided
on 1772001, 1ot thus G\ be treated a8 a representaiion by e respoadents und clagn of

3

the applicants be disposed of by a reasoned and speatang ovder withan u pertod ot 8

r

weeks. The applicants are at liberty to pursue thewr case, 1f they are still uggrievaed with

the decision. The order shall also be communicaied to the apphicants.

2. OA 1s disposed of with the above divections. No cosis.
S Raj e °J
(Shanker Raju) (V.F. ;\v"i;qotm)
Member (J) Yice Chairman (A}
cC.



